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GOVERNMENT OF TRIPURA
FORLEST DEPARTMENT

No. F. 6-FH/Aamendment/IFor-8d /35806, Dated, Agartala,
the 23rd July, 1985,

NOTIFICATION
In exercise of the powers conferred by scction 51 A of the Indian
Forest Act, 1927 [As amended by Indian Forest (Tripura  Amendment)
Act, 1984] the Governor is pleased to make the following rules, pamely -
SHORT TiTLL EXTENT aAND COMMENCEMENT

I (I These rules may be called the Tripura Forest (Establishment
and Regulation of Saw-mills and other Wood Based Industries) Rule? 1985
(2) They shall extend w0 the whole of Tripura,
(37 They shall come inte force on the date of their potification
in the Official Gazette.
% DEFINITIONS
2. (1) In these rules, unfess there s any thing repugnant in the subject
or Context,—
(a} “Act’” means the Indiun Porest Act, 1927 [as amended
L by Indian Forest (Tripura Amendment) Act, 19847,
" (b “Authorised Officer™ means Forest—Gieer—aot—=bederve
(1} a forest Officer not below the rank of a Divisional Forest
Officer, or {1ty any other Officer who may be authorised
by the State (Em-ermrzcm by notification in the Official
Guzette, for all ur any of the puepose of those rules within
such local Iliﬂlfa as iy by ospeaified o the notification,

it
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¢ RU(Jth.\.Ii.. mmgiudes a saiitd revord an the ooy ol o pasy
!
©opermit otoreceipt indicaung  the  trwmmsaction of forest
pmd._f..acc ;

(£} “Factory” means d
Act, 1984 and alse includes any
State Government as a “Fuactory™
said At

(e} “form™ means a Form appended W these rules

{(£y “hiconee”

(g) “pormit’™ means a writlen permission [or currvipg out any
of the acts or vperations covered by these rules

(h}y “person”  includes o body, company ov a society  duly
registered for the purpose of carrying on a business ; :

(1) “saw-mill” means-a miil o sawing timber or logs into logs

or beams or scantlings or planks or battens and  includes

hand saws wlicther in a fixed structure or vnclosure or not "

Factory us defined in the  Factories |
nrentises declared by the T

nncler wection 835 of the

means a leence granted under these rules; i

(J)y “section” meuns a section of the Act.

(k) “unit” means any sbop or cstablishment or prenuses used
wholly or in part for manufucturing  or  processing or
preparing for sale of commoditics or  articles  based on
forest pruduce as envisaged in the [ndian Forest (Tripura
Armendment) Act, 1934

{2) Any olher expression usad in these rufey but not defined, and
defined in the Act, shall have the same moaning as wssigned to them in the
© AL
CCIRCUMSTANCES  PROMUBITING  ESTABLISHMENT 8&— SAW-
MILLS, ETC- AND GRANT OF LICLENCE:
B &3T (1) No pcrsun shall establisly 2 saw-mill and other units includ-
ing factories of the cafegories mentioned In section 5EA—
{a) within such distance from the Governnunent forest boundary
a5 may.be decided by the Authorised Officer

(b} without obtaming a licenee in Form 1 issucd by un -

Authorised Officer. L
2y (&) All pevsuns carrying on business in saw-mills and  other
units including factories npmuediately before the commence-
ment of these rules  shall  also obtain  licence  from the
Authorised Ofticer
(b) Fuv the purpose of clause (&) such persons shall apply in
- Form Il within 2 period of 90 days from the date of
commencement of these rules and may carry on the saud
business or occupation until a licence is granted under these

al

e

rules. -

S I L
s

- APPLICATION FOR LICENCE -

4. (1) For obtaining o licence under rule 3 a person
the Autherised Gfficer in Form IF

shall apply to

i
i
I
i
l

g
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{2) On recerpt of an appheation for licence, the Authorised Ofticer
shall, alter making such fnquiry as he may think it and within a perigd
of sixty days From the date of weccipt of such application, cither grant or
refuse to grant the licence:  Provided that no licence shall be granted
unless the Authorised Officer is satisficd about the location, availability
of raw materials, financial capacity and  past  records in business of such
person. © Where the Authorised Officer refuses to grant such hcence,
he shall record the reasons thercfor and such reasons shall be communi-
cated to the person in writing. .

(3) For the purposc of inguiry under sub-rule (2), the Authorised
Qfficer may exercise the following powers:

(a) enter into or upon any land, survey and demarcate the same,
make a map thereof or authorise any other Officer to do
SO ; : :

(b} call- for such documenis as he deems neccssary' for ascer-
taining the merit of the application.

APPLICATION FOR RENEWAL OF LICENCE:

5. (1) An application for renewal of a licence shall be made in

Form _II1, within thirty days before the cexpiry of the licence. _

(2) The Authorised Officer shall deal with the application for
renewal of licence in the manner provided in sub-rule (2) of rule 4,

(33 ‘No application for renewal of a licence shall be rcjected unless
the holder of such licence has becen given an opportunity of presenting
his case and unless the Authorised Officer is satisfied that

(i} the application for such renewal has becen made after the

iry of the period specified therefor, or

{iiy « 1y statement made by the person making application for
the grant or renewal of the licence was incorrect or mate-
rially false, or '

{iit) such person has contravened any of the terms or conditions
or the licence or any provision of the Act or these rules, or

(1v) such person docs not fulfil the terms and conditions for
such licence.

PROCEDURE FOR MAKING APPLICATION FOR LICENCE OR
RENEWAL OF LICENCE. .

6. (1) Every application referred to in clause (b} of sub-rule (2) of
rulc 3, sub-rule (1} of rule 4 and sub-rule (1} of rule 5 shall be accom- -
panicd by a Challan as a tokgn of deposit in the Government Treasury

f - do cpplication fo - (Fi . _—
of a non-refuni b}f: pplicatior Tfne of Rs. 50/ (Flftz) oniz“’,l

(2) Every licence under #hss rules (excepiing, serewsat licence) shall

be issued on payment of a Heence fee of rupees two hundred and fifty only.
(3} A licence granted under these ralgse— * ‘

{a) shall bz valid for onc fnancial year during which it is

granted
(b} shall not be transferable. and
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{c) shall be renewable for a period not exceeding one financial
year at o time on payment of roneweal e of rupees one
hundred only and such renewal shall be in Form IV for
each unit,

SUSPENSION OR CANCELLATION OF LICENCE.

7. The Conservator of Forests within whose jurisdiciion the unit lies
may, for reason to be rccorded by him in wriling, suspend or cancel any
Hicence granted or renewed under these fules:

Provided that no such suspension or cancellation shall be made except
after ;giving the holder of the licence an opportunity of being heard.

APPEAL.

8. (1) An appeal from an order refusing to grant or ta renew a
licence under sub-rule {2} of rule 4 or sub-rule {2} of rule 5, as the case

may be, or an order suspending or cancelling a licence under rule 7, shall *+

(2) if the order is made by the Authorised Officer, with the
Conservator of Forests of the Circle concerned: or

{b) if the order 15 made by the Conservator of Forests of the-

Circle concerned, with the Chief Conservator of Forests,
Tripura. .

fig—

£

(2} An appeal under this rule shall be preferred within thirty days -

from the date of communication of the order appealed against and shall
be registered in a book to be called the Register of ap
maintained by theA 2 %é‘t ority in Form V:
, e , . :
Provided that the,appelate authority may admit any ~opeal preferred

after the expiry of fic period as aforesaid . if it is - ied that the
appeliant had sufficient cause for not preferring the appea, 11 time.

(3} Every order passed in appeal under these rules shel]l be final.

MAINTENANCE OF REGISTER AND SU
TION TO THE AUTHORISED OFFICER,

9. (1) A licensee under these rul

V1, VI and VIIL

(2} Every licensee shall submit ig ¢ .
Svery two months a declaration he Authori

'Register maintained in Form
period of the said two month

es shall mamtain Register in Form

sub ' sed Officer once in
in Form TX which shall be compiled in the
VI within seven days of the expiry of the
\ 1L _

INSPECTION AND VERIFICATION Og RECORDS.
10. {1y The Conservator of Forests of the Circle
Authorised Officer Or any Inspecting officer not bel
For‘fsst Guard_c%uly appointed by thehﬂ*anservatur of
Vf:rlfy al any time without notice the following wit
Saw-mills and other Unies including factories of a

{a) records required 1o be maintained
rule 9

concerned  or the
ow the rank of a Head
F‘orests may inspect and
bin the pr@mises of the
Licensee—

under sub-rule (1) of

peal’ which shall be

BMISSION OF DECLARA-

W

"

&

El
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(b} stock of raw material present ; and
{c} stock of sawn dmber or manufactured products or pro-
cessed products.
(2) During such inspection and verification, the licensee or his
authorised agent. cmployecs and workers shall be lawfully required to

extend all possible assistance and produce all documents and records as
may be required during such inspection and verification.

PRODUCTION OF LICENCE, PERMIT ETC FOR INSPECTION
AND VERIFICATION.

1L, " For the purpose of rulc 10, the licensee shall, when required to do
50, produce immediately for inspection and verification—

*{1) any licence, permit or other documents granted to him or

required to be kept by him under the provision of these rules;

(2) any forest produce or raw materials or manufactured or
processed produci or any product in the process of manufacture, in his
-ccntro}, custody or possession whether located in the prémises or not.

TRANSIT PASS FOR FOREST PRODUCE.,

"~ 12. Al forest produce entering or leaving a Saw-mill and other units
including -~  hall be covered by a transit pass duly issued under the
pravision “vipura Forest Rule— '

AFPOIN  (ENT OF-.FQREST OFFICER AS INSPECTING OFFICER.

12 ' spoon as may be after the commencement - of these rules,
the Co ar of Forests of the Circle concerned, may for the purpose
of thr ~proiniTone or more Forest Officer not below the rank of
Head .. Gusa 1, as Inspecting Qfficer oftInspecting Officers for an
area . = spectfically mentioned in the order. _

i NALTFIES -

T4, Any person contravening any of the provisions of these rules
shall be punishable with imprisonment which may extend to six months or
with fine which may extend fo five hundred rupees or with both.

RS S SUDRPURP S A
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(b) stock of raw material present: and
{¢; stock of sawn timber or manufactured products or oro-
cessed products. «

(2} During such inspection  and 'vcriﬁcazic}n, the licensee or his
authonsed agent. cmployees and workers shall be lawfully required to
cxtend all possible assistance and produce all documents and records as
may be required during such inspection and verification.

PRODUCTION OF LICENCE, PERMIT LTC. FOR INSPECTION
AND VERIFICATION.

I1. For the purpose of rulc 10, the licensee shall, when required to do
50, produce immediately for inspection and verification—

- (1) any licence, permit or other documents granted to him of
required to be kept by him under the provision of these rules;

(2) any forest produce or raw materials or manufactured or
processed product or any product in the process of manufacture, in his

‘controi', custody or possession whether located in the pr@mises or not.

TRANSIT PASS FOR FOREST PRODUCE.

12, All forest produce entering or leaving a Saw-mill and other units
including -~ - hall be covered by a transit pass duly issued under the

provision “ripura Forest Rule—

APPOIN .ENT OF FOREST OFFICER AS INSPECTING OFFICER.

12 - soon as may be after the commencement  of these rules,
the Cos ~t of Forests of the Circle concerned, may for the purpose
of the ~proint“one or more Forest Officer not below the rank of
tead ce. Gue 1, as Inspecting Officer of¢Inspecting Officers for an
arca . © specifically mentioned in the order.

i YALTIES:-

'4, Anyv person contravening any of the provisions of these rules
shall be punishable with imprisonment which may extend to six months or
with fine which may extend to five hundred rupees or with both.

SRR N
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FORM 1
(See rules H2)by an
Form of application for licence lor seltis lf/factory to
manufacture/for existing unit /manufach v 1 on forest
produce.
To

The Conscrvator of Forests(ur the Aw

Sir, e e e Inhubit in”
(in block letiers) .
the police SIALOM...o o e VPP
{address 10 be given in des ols,
by profession.. ..o oo apply for a licence for setting
up of Factory/Mill/Unit, to Manufacture/ Manufacturing ..o
for existing Unit/Factory/Mill/and using ..o

ac raw materials. The particulars of the Factory/Mill/Unit- are given
hercin below - :

1. Name of the Mill/Factory/Unit:

2. Location : -
i

. Whether » *° ° 7 Uvinpany, Partnership
or a’ . ousiness and the
relat of the applicant(s) with
= pany of partnership Or proprictorship
(documents to be attached)
e
s (Valume of timber, ete.)
ar . '

ireg/sources of raw materials

sngth or regular employees: X
angth of daily rated worker ,
of capital investment:

ether convicted or penalised in
+ Criminal/Forest (Offence case:

sther possessing more than one such
story/Mill/Unit in the same circle

.+, Whether the licence fee is attached and
if so No. and date of challan:

1 have read Chapter VI of the Indian Forest {(Tripura Amendment)
Act, 1984 and the rile made thereunder and under—take to abide by the

SIS,
Yours faithfully,
Signature of the Apphicant(S)

Place -

Date -




1
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FORM 11
(See rules 3(2xb) an
Form  of application for licence for settis H/factory tuo
manufacture/for existing unit/manufuch = 1 on forest
produce.
To
“The Conservator of Forests{or the Aul -
....................................................... de, Tripura.
SIE, o il e e e e e ..Inhabilc [UPRUURION |
{in bluck letters) _ '
the police Station. ..o L e e

faddress to be given in det ls,

by profession............: ST OUTUR PP apply . for a licence for setting
up of Factory/Mill/Unit, to Manufacture/Manufacturing........oooons
for existing Unit/Factory/Mill/and using ...

as raw materials, The particulars of the Factory/Mill/Unit are given
herein below :- '

1. Name of the Mill/Factory/Unit : ¢
2. Location : _
3. Whether » * Y Tompany, Partnership
or o’ .. . ousiness and the
rela*’ of the applicant(s) with
e sany or paripership or proprietorship
(documents to be attached)
e
" (Valume of timber, etc)
ar '
1ree/sources of raw materials:
=ngth or regular employees: )
ength of daily rated worker: .

of capital investment:
ecther convicted or penalised in
« Criminal/Forest Offence case:
sther possessing more than one such
ctory/Mill/Unit in tkRe same circle:
.+ Whether the licence fee is attached and
if so No. and date of challan:
{ have read Chapter VI of the Indian Forest (Tripura Amendment)
Acl, 1984 and the rile made thereunder and under—take to abide by the
SUITE.

Place :- Yours faithfully,

Signature of the Applicant(S)

Pate -
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GOVERNMENT OF TRIPURA
FORLEST DEPARTMENT
. _ noay
NO. I, ?(71)f[-‘mn'-‘r)-sgfﬁﬁi Q8G —T0& March 2000,
NOTIFICATION
- In exercise of powers conferred by Section 51 A of the Indian Forest Act read

with Clause (d) of Section 76, the Governor, Tripura, is pleased to make the following
rules to further amend the Tripura Forest (Establishment and Regulation of Saw Mills
and other Wood Based Industries) Rules, 1985, namely —

Short title I. (1) These rules may be called the Tripura Forest (Istablishment and
& Regulation of Saw Mills and other Wood Based Industries)
commencement (Secornd amendment) Rules;2000.

(2) They shall come into force on and from the date of their publication
in the official Gazette.

Amendment 2. In rule 2 of the Tripura Forest (Establishment and Regulation of
rule 2. Saw Mills and other Wood Based Industries) Rules, 1985 (hereinafter
referred to as the principal Rules)-

(i) in sub-rule (1) after clause (k) the following clauses shall be
inserted, namely —

(I) “High Power Committee” means the Committee constituted by the
Hon’ble Supreme Court.

L

(m) “Industrial Estate” means the areas notified by the Government from
time to time as per order of the Supreme Court.

(n) “Government” means the Government of Tripura.

(0) “State Level Expert Committee” means the Committee constituted by
the Government of Tripura in pursuance of order of the Supreme Court”.

(1) after sub-rule (2) the following sub-rule shall be inserted, namely —
“(3) On any dispute, regarding interpretation of any
word/expression/clause in these rules, the decision of the Government

shall be final.”

Amendment. 3. For rule 3 of the principal Rules the following rule shall be
of rule 3, substituted, namely -



Amendment
of rule 4,

Amendment

ol rule 3.

“3.(1) No ngi’soh shall cstablish a Saw Mill and other Units mcluding
lactories of the categories mentioned in Section 51 A

(a) outside an Industrial Estate : and

(b) without obtaining a licence in Form-I issued by an Authorised Officer.

(2) The saw mills, plywood mills and other wood based industries/units —

(a) Which have been cleared by High Power Committec without penalty ;
and

(b) Which are penalised but High Power Committee found that it will not
be against public interest if licence is granted to such industries/units,

Shall be eligible for grant of licence and allotment of land in the industrial

estate if such estate is on Government land.”

4, In rule 4 of the principal Rules -
(1) for sub-rule (2) the following sub-rule shall be substituted, namely -

“(2) (i) On receipt of an application for licence the Aulhori)fsed Officer
shall, after making such enquiry as he may think fit and within a period of
30 days from the date of receipt of such application, forward the
application with his report to the Principal Chief Conservator of Forests,
Tripura. The Authorised Officer shall mention in his report if the required
quantity of timber as determined by the approved Working Plan is
available on annual basis.

(i) The Principal Chief Conservator of Forests than forward the
application together with the report of Authorised officer and his
recommendation to the State Level Expert Committee for their
consideration and recommendation.

(iif)  After considering the recommendation of the State Level Expert
Committee in each case, the Principal Chief Conservator of Forests
may direct the concerned Authorised Officer to grant licence in
Form No.!I or reject the application for reasons to be recorded in
writing.

(iv)  While directing the Authorised Officer to grant licence, the
Principal Chief Conservator of Forests shall decide against which
notified Industrial Estate or additional industrial estates as are
notified by the Government for such purposes licence shall be
issued.”

(11) In sub-rule (3) for the words, brackets and figure “sub-rule (2), the
words, brackets and figures “clause (i) of sub-rule (2)” shall be
inserted.

5. For sub-rule (2) of rule 5 of the principal Rules the following sub-

rule shall be substituted. namely -

€=
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Amendment
of rule 14,

Amendment 0.
of rule 6.

“(2) On receipt of an application for renewal of a licence, the Authoriscd
Officer shall, after making such Inquiry as he may think fit and within 2
period of 30(thirty) days from the date of receipt of such application.
either grant or refuse (o grant the renewal of the licence.”

In rule 6 of the principal Rules —

(1) for sub-rule (1), the following sub-rule shall be substituted, namely -

“(I) The following shall be rate of application fee (non refundable) and e
licence fee or as the case may be, the renewal licence fee.

b e ) e i p i
Nature of Licence Application | 1icence Renewal
fee fee licence fee
2

2 [ 3
For cach of Saw mills, veneer factory, plywood factory,
paper mills, pulp mill, particle board & other wood
based/forest based industries including timber treatment
plants.

Timber trader shops dealing in timber (for each Fores

a shop. (For each Forest Division) _

(i1) in sub-rule (2) the words “issue or” shall be omi tted.

Division )

For each of Furniture/Cabinet/Handicraft shop using forest

woduce,

(2) Self employed without engaging any workers/labourers. 15.00 75.00 | 45.00
(b) With 2 workers/labourers, 30.00 150.00 75.00
(¢) With 3 to 5 workers/labourcrs. 1300 | 300.00 |750.00
(d) With 6 or more workers/labourers. ) 150.00 1.750.00 | 300.00
(a) For Sand, Stone, firewood and fuljhary (Arjun ﬂowc*:"')__w 100.00 500.00 hﬁm
trade with or without maintaining a shop (For eacl; Forest

Division _ B

(b) Thatch, bamboo and any other minor forest produce with | 2000 | 100.00 50.00

or without maintaining _ 1

7. In rule 14 of the principal Rules for the words “five hundred
Rupees”, the words “(en thousand rupees” shall be substituted.

By ordef of the Governor,

A
LT

Principal Secrétary 16 the

Government of Tripura.



GOVERNMENT OF TRIPURA
FOREST DEPARTMENT

NO.F.7(71)/FOR/FP-2002/ 1;0 7-/

June 2;, 2002

NOTIFICATION

[n exercise of the power conferred by Section S1A of the Indian Forest Act, 1927, as
amended by Indian Forest (Tripura Amendment) Act, 1984, the Governor, Tripura is pleased
to further amend the Tripura Forest (Establishment & Regulation of Saw Mills and other wood
based industries) Rules, 1985, namely —

1.

(1) These rules may be called the Tripura Forest (Establishment and Regulation of Saw
Mills and other Wood Based Industries) (Thifd Amendment) Rules; 20073,
(2) They shall come into force on and from the date of their publication in the Official
Gazette.
A In the Tripura Forest (Establishment & Regulation of Saw Mills and other Wood Based
Industries) Rules, 1985 (herein after referred to as Principal rules), after sub-rule (2) of rule 3,

the following sub-rule shall be inserted namely :-

“(3) No person shall possess or import in the State items like saw mill, spare parts of
saw mill, saws, saw machines, portable sawmills or any other tree/timber cutting
and/or processing equipment without obtaining a licence in Form-1 issued by an
Authorized Officer”.

3. In the principal rules, the existing provision in rule 13 shall be renumbered as sub rule

(1) thereof and after sub rule (1), so renumbered, the following sub rule shall be inserted

namely :-

“(2) without prejudice to the powers of the Forest Officers conferred by these rules, the
State Government may, for the purpose of preventing unauthorized import of items
mentioned in sub rule (3) of rule 3, entrust any Officer of the Department of Taxes &
Excise with the additional duties of inspection and checking at entry points in order to

enforce the provision of that sub rule”.

By order of the Governor, Tripura.

Sd/- [ V. Thulasidas |
Chief Secretary,
Tripura.
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GOVERNMENT OF TRIPURA
FOREST DEPARTMENT

TN =20 I
No.F.7 (71)/ FOR-06/ Part/ Dated, Agartala, the th January 2007.
NOTIFICATION

In exercise of the power conferred by Section 51A of the Indian Forest Act, 1927,
as amended by Indian Forest (Tripura Amendment) Act, 1984 read with clause (d) of
Section 76, the Governor, Tripura is pleased to further amend the Tripura Forest
(Establishment & Regulation of Saw Mills and other wood based industries)- Rules,
1985, namely-

T (i) These rules may be called the Tripura Forest (Establishment & Rggulatwn of
Saw Mills and other wood based industries) (I ourth Amendment) Rules, 2006,

(ii) They shall come into force on and from the date of their publication in the
Official Gazette.

2. In the Tripura Forest (Establishment & Regulation of Saw Mills and other wood
based industries) Rules, 1985 (herein after referred to as Principal Rules), for clause (i)
and (k) of sub-rule (1) of rule 2, the following shall be substituted namely:

2 (1) (i) “Saw-mill and other Wood based Industrial Unit” means saw mill,
veneer unit, plywood unit with or without slicer and/or peeler, particle board
unit, block board unit, medium density fibre board unit, moulding beat unit,
sandal wood oil extraction unit, or any other unit which uses any mechanical or
electrical device for cutting, converting or shaping timber.

2 (1) (k) “Secondary Wood Based Industries or Shop” means Agar Wood Oil
extraction unit, furniture making unit, electrical accessories making unit, sports
goods manufacturing unit, handicraft manufacturing units having vertical band
saw up to 9” opening and / or circular saw up to 12” diameter for the purpose of
re-sawing of sawn timber originated from the HPC cleared sawmills located
inside notified Wood Based Industrial Estate for its own use provided that they
are not involved in sale or trade of sawn timber and also provided that they do
not use round timber for sawing or re-sawing. A shop means any shop or
establishment or premises used wholly or in part for sale of converted or
fashioned timber, furniture, handicrafts, cabinet or other articles made of forest
produce,



3(1)

In the principal rules, the sub-rule (1) of rule 3 shall be substituted with:-

-

“No person shall establish a saw-mill and other Wood Based Industrial

Unit (s)” -

(a) outside an industrial estate; and

(b) without obtaining a license in Form I issued by an Authorized Officer

4. In the principal rules after sub-rule (3) of rule 3, the following sub-rule shall be
inserted namely: -

3(4) No person shall establish a shop or Secondary Wood Based Industry of
the categories mentioned in rule 2 (1) (k) without obtaining a license in
Form [ issued by an Authorized Officer.
5. In the principal rules, the rule 4 shall be substituted by the following, namely:-
4 (1) (i) For obtaining a license under rule 3 (1) a person shall apply to the

Authorized Officer in Form Nu. II.

4 (1) (ii) On receipt of an application for license the Authorized Officer shall, after

4 (1)

4(1)

making such enquiry as he may think fit and within a period of 30 days

from the date of receipt of such application, forward the application with
his report to the Principal Chief Conservator of Forests, Tripura. The
Authorized Officer shall mention in his report if the required quantity of
timber as determined by the approved Working Plan or from private

holdings is available on annual basis.

(iii) The Principal Chief Conservator of Forests then forward the
application together with the report of Authorized Officer and Fis
recommendation to the State Level Expert Committee for their
consideration and recommendation.

(iv) After considering the recommendation of the State Level Expert
Committee in each case, the Principal Chief Conservator of Forests may
direct the concerned Authorized Officer to grant license in Form No. 1 or
reject the application for reasons to be recorded in writing.

4 (1) (v) While directing the Authorized Officer to grant license, the
Principal Chief Conservator of Forests shall decide against which notitied
Industrial Estate or additional Industrial Estates as are notified by the
Government for such purposes, license shall be issued.



Provided that no such permission shall be granted without first
complying with the directions issued by the Hon'ble Supreme Court or
any other competent authority from time to time.

4(2) (i) For obtaining a license under rule 3 (4) a person shall apply to the

Authorized Officer in Form No. II.
4(2) (i) On receipt of an application for license the Authorized Officer shall,
after making such enquiry as he may think fit and within a period or 50
days from the date of receipt of such application, forward the application
with his report to the territorial Consuvator of Forests having jurisdiction

over the area.

4(2) (i) After-consideringsthe: recmnmendanﬁmﬁf:_ the Authorized Officer in
each case the Conservatorof Forests may direct the concerned Authorized
Ofﬁcer to gnant license in Form No. | or reject the application for reasons

rded in -.ﬁnﬁgi

B

4(3) For the purpose of inquiry under rule clause (ii) or sub-rule (1) and clause
(ii) of sub-rule (2), the Authorized Officer may exercise the following
]_"J('I\-'VC[':

(a)  enter into or upon any land, survey and demarcate the same, make
a map thereof or may authorize any other Officer to do so.

(b)  call for such documents as he deems necessary for ascertaining the
merit of the application.

6. In the principal rules the second column against Sl. No. 1 under sub-rule 1 of rule 6
shall be substituted with:-

(1) For each of Sawmills, veneer unit, ply wood unit, paper mill unit, particle
board unit and other wood based / forest based industries including
timber treatment plants, Agar Wood / Sandal Wood extraction or sale
establishment, Moulding Beat establishment, Electrical Accessories, Sports
Goods manufacturing establishment.

In the Principal Rules after sub-rule (3) (c) of Rule 6 following sub-rule shall be
inserted, with:-

6(3) (d) In case of transfer of ownership of establishment under the rules the old
license has to be surrendered and the license issuing authority shall be
competent to transfer the ownership and issue new licenses after observing
all formalities and instructions in force.

7. In the principal rules, the rule 7 shall be substituted with:-




8.

Y

7. The Conservator of Forests within whose jurisdiction the Saw-mill or other
Wood based Industrial Unit or Secondary Wood based Industrial Unit or
shop lies may, for reasons to be recorded by him in writing, suspend or cancel
any license granted or renewed under these rules; provided that no such
suspension or cancellation shall be made except after giving the holder of the
license an opportunity of being heard.

In the principal rules, the sub-rule (1) of rule 8 shall be substituted with:-
8(1) An appeal against an order refusing to grant or to renew a license under

sub-rule (1) of rule 4 or sub-rule (2) of rule 5, as the case may be, or an
order suspending or canceling 2 license under rule 7, shall lie-

(a) if the order is made by the Authorized Officer, with the
Conservator of Forests of the Circle concerned; or

(b) if the order is made by the Conservator of Forests of the Circle
concerned, with the Chief Conservator of Forests dealing with the
subject;

(c) if the order is made by the Principal Chief Conservator of Forests of

Tripura, with the State Government.
In the principal rules, the sub-rule (1) and (2) of rule 9 shall be substituted with:-

9(1) A licensee for establishment of “Shop or Secondary Wood Based
Industries” under these rules shall maintain register in form VIl & VIIL

(2) The maintenance of records by the Saw mills and other wood based
industrial units and submission of returns shall be regulated in accordance with
the guidelines for the wood based units in North Eastern States as issued by the
Ministry of Environment & Forest vide their No. 8-180/ NEC/ 2001, dated 27t
September 2001. Each of such wood based unit shall maintain the records in
proforma annexed with the guidelines.

By order of the Governor,

/ LQJ | {‘ -
(SHASHI PRAKASH }—""

Chief Secretary
Government of Tripura.



Lo

e Ma ger, Tripura Government Press, Agartala along with 5 copies for publication in the next Gazette.

'. Copy to:

1. The Member, Secretary, Central Empowered Committee, New Delhi.

2. The Principal Chief Conservator of Forests, Tripura, Agartala.

3. The Addl Principal Chief Conservator of Forests, Tripura, Agartala.

4. The Chief Conservator of Forests (Administration), Tripura, Agartala.

5 The Chief Conservator of Forests (Planning & Development), Tripura, Agartala,
6. The Chief Conservator of Forests (Protection), Tripura, Agartala.

7 The Conservator of Forests, M&E/WRT/Social Forestry/ Wildlife.

11.

12

13.

14.
15.
16.
17.
18.
19.
20.
21.

The Conservator of Forests, Southern / Northern Circle.
The District Magistrate & Collector, West/South/North/ Dhalai District.

. The Divisional Forest Officer, Sadar / Research / Working Plan Division No. I/11 / Training /

Udaipur/ Bagafa /Gumti/ Teliamura/ Ambassa/ Manu/ Kailashahar /Kanchanpur/ Direction
Division.

The Wildlife Warden, Sepahijala / Trishna.

The Chief Engineer, Public Works Department, Tripura, Agartala.

The Sub-Divisional Magistrate, Sadar / Bishalgarh / Udaipur / Amarpur / Belonia / Sabroom /
Sonamura / Khowai / Kamalpur / Ambassa / Gandacherra / Longtarai / Kailashahar /
Kanchanpur / Dharmanagar.

The Chief Executive Officer, TTAADC, Khumlwng, Tripura.

The In-Charge, Divisional Forest Protection PATtY, iovoeewon svamss oxemmn swn smmare o

The Range Officer ... ... ... oo vorvae v venvienn o

The Beat OFFCET, oo vin dnimse swmnre wus savons sor

The In-Charge, Sectoral Forest Pattol PArty, .oi «ss vox sesinon von nn wavione sen wis

The In-Charge, Forest Drop Gate / Check Post, ..o oo vt canvin s vavuns wen oo

All Section of PCCF Office.

Forest Manual File



FORM VII

[See Rule 9(1)]

Register for records of sawn /chipped (daily) timber

S e A T

-

1. Monthly abstract / return is to be submitted to the concerned Divisional Forest Officer.

Date | Name of the | T.P.No | Species | Measurement of timber _Emnmm procured No. of Volume
Sawmill from and Length breadth Thickness(T) Pieces (In cum)
where timber date
is purchased /
procured B
1 2 3 4 5 6 7 8 9
FORM VIII
[See Rule 9(1)]
Register for daily outturn
1 Date Opening Stock ﬁ.mas_: timber) Procurement of sawn Disposal of sawn Closing balance
] | B ] timber timber
| 1 | 2 3 4 5(2+3-4) |
Note :




GOVERNMENT OF TRIPURA
FOREST DEPARTMENT

D5 Déo-5¢o3 £
- - 0.8
No.F.7(71)/For/FP-06-14 /IFA/ Dated, Agartala, thes%’® March, 2015

........

NOTIFICATION

In exercise of the powers conferred by Section 51A of the Indian Forest
Act, 1927, as amended by Indian Forest (Tripura Amendment) Act, 1984
read with clause (d) of Section 76, the Governor, Tripura is pleased to further
amend the Tripura Forest (Establishment & Regulation of Saw Mills and
other wood based industries)- Rules, 1985, namely-

1 () These rules may be called the Tripura Forest (Establishment &
Regulation of Saw Mills and other wood based industries) (Fifth Amendment)
Rules, 2015.

(if) They shall come into force on and from the date of their publication
in the Official Gazette.

2. In the Tripura Forest (Establishment & Regulation of Saw Mills and
other wood based industries) Rules, 1985 (herein after referred to as
Principal Rules), for clause (i) of rule 6, shall be substituted namely:-

(1) The following shall be rate of application fee (non refundable) and
the licence fee or as the case may be, the renewal licence fee:-

Sl Name of Licence Application | Licence | Renewal
 No. | . . fee o fee | fee |
1 -2 3 4 5

1. | For each of saw mills, veneer 1000.00 5000.00 3000.00
factory, plywood factory, paper
mills, pulp mill, particle board
and other wood based/ forest
based industries including
timber treatment plants e o N
2. | Timber trader shops deaking 300.00 1500.00 ©00.00
in timber (for each Forest
Division)

3. | For each of Furniture/
Cabinet/ Handicraft shop
using forest produce,

(a) With up to 5 workers 150.00 | 600.00 [ 300.00
(b) Above 5 workers 300,00 | 1500.00 ___bQO_OQ+
4. |(a) For firewood and fuljharu 200.00 1000.00 400.00

| (Arjun flower) trade with or

CQW\"'&./D;«Q_



without maintaining a shop -
(For each Forest Division).

Remarks: Licence fee etc for ‘
sand & stone will be \
governed by the Tripura

Minor Mineral concession
Rule, 2014,

(b) Thatch, bamboo, and any 40.00 | 200.00 100.C

other minor forest produce
with or without maintaining a
shop (For each  Forest
Division) 'i

(c.) Export licence for MFP___| 1000.00 | 6000.00 [ 4000.0C

To

By 01,“\161“ of the Governor,
(-:-”“ """ - = .-;—:“_Q:h-:-

©od7 GYI 97 TS
\or, VK. D h o a)

Principal Secretary to the
Government of Tripura
Department of Forests

= '1.3 S

The Manager, Tripura Government Press, Agartala along with 10 copies of

Notification for publication of the Notification in the next issue of the Tripura
Gazette.

Copy to:-

~ 00N O U LN

12

13.

14.

15

The Principal Secretary to the Chief Minister, Tripura.

The PS to the Forest Minister, Tripura.

The SA & JS to the Chief Secretary, Govt. of Tripura.

The PS to the Principal Secretary, Forests, Govt. of Tripura.
The Principal Chief Conservator of Forests, Tripura.

The Principal Chief Conservator of Forests & CWLW, Tripura.
The Addl. PCCF (Protection)/ Addl. PCCF (APR).

The CEO & PD, IGDC Project, Tripura.

The CEO & PD, Tripura JICA Project, Tripura.

The Chief Conservator of Forests, WP & Survey/ Territorial/ IT/
P&D /RT/Protection.

The Conservator of Forests, FP & IT/ Territorial Coordination/ Sri
Angshuman Dey, CF.

The Addl. Secretary to the Govt. of Tripura, GA( C & C) Deptt.
Agartala.

The Deputy Conservator of Forests, HQ/ P&D/ EAP/ Working Plan
No-1 /& Il Research Divn./ Training Division.

The District Forest Officer, West/ South/ North/ Dhalai/ Unakofti/
Khowai/ Gumti/ Sepahijala.

The Director Clouded Leopard National Park, FHQ at Agartala.
Contd.fr.3,



4

N

1859

L7

18.
19,
20,

F/3.

The Divisional Forest Officer, Sadar/ Teliamura/ Ambassa/ Manu/
Kailashahar/ Kanchanpur/ Udaipur/ Gumti/ Bagafa/ Direction Divn.
The Sub-Divisional Forest Officer, Sadar/ Sadar Urban/ Teliamura/
Khowai/ Ambassa/ Manu/ Kumarghat/ Kailashahar/ Kanchanpur/
Dharmanagar/ Bishalgarh/ Sonamura/ Udaipur/ Amarpur/ Bagafa/
Karbok/ Sabroom.

The Wildlife Warden, Sepahijala/ Trishna/ Gumti/ Rowa.

The Director, Sepahijala Zoological Park, Sepahijaja.
All Range Office/ Beat Office through the concern

— e

B 6T S
Principal Secretary to the
Government of Tripura
Department of Forests



GOVERNMENT OF TRIPURA
FOREST DEPARTMENT

NoF.7(71)/For/FP-06-14 /IFA/ 3725 — 7872 Dated 11 May 2020

NOTIFICATION

In exercise of the powers conferred by Section 51A of the Indian Forest Act,
1927, as amended by Indian Forest (Tripura Amendment) Act, 1984 read with
clause (d) of Section 76, the Governor, Tripura is pleased to further amend the
Tripura Forest (Establishment & Regulation of Saw Mills and Other Wood Based
Industries) Rules, 1985, namely-

1. Short Title and Commencement:

(i) These rules may be called the Tripura Forest (Establishment &
Regulation of Saw Mills and Other Wood Based Industries) (Sixth
Amendment) Rules, 2020.

(i) They shall come into force on and from the date of their publication
in the Official Gazette.

2 Amendment of Rule 2 :

In clause (k) of sub-rule (1) of Rule 2 of the Tripura Forest
(Establishment & Regulation of Saw Mills and Other Wood Based
Industries) Rules, 1985 (herein after referred to as the Principal Rules),
in the definition of ‘Secondary Wood Based Industries or Shop’ after the
expression ‘forest produce’, the expression ‘excluding bamboo and
bamboo products’ shall be inserted.

3. Amendment of Rule 4 :

In clause (i) of sub rule (2) of Rule 4 of the Principal Rules, after the
existing contents, the following shall be inserted:

“For the purpose of this rule, the Sub-Divisional Forest Officer and
Wildlife Warden shall exercise the bowers of the Authorized Officer only
for the purpose of secondary wood based industry or shop, and the
District Forest Officer shall exercise the powers of the Conservator of
Forests within their respective jurisdiction”.

4. Amendment of Rule 6 : In the Principal Rules, the sub-rule
(1) of rule 6 shall be substituted as follows:-

The following shall be rate of application fee (non refundable) and the
license fee or as the case may be, the renewal license fee:-



SL Name of License Applica | License Renewal fee
tion fee fee per year
No Jor (Not exceeding
license three
(nil for financial years
renewal) at a time)
1. For each of Saw mills, veneer 5000/ - 25000/ - 10000/ -
Jactory, plywood Jfactory, paper
mills, pulp mill, particle board
and other wood based/ forest
based  industries including
timber/ rubber wood__treatment
plants
2. Timber trader shops dealing in| 1000/- 5000/ - 2000/ -
timber
3. | For each of furniture/ cabinet/
handicraft shop using forest
produce
(a) with up to 5 workers 500/ - 1200/ - 1000/ -
(b) above 5 workers 1000/ - 5000/ - 2000/ -
4. | (@) For NTFP including firewood 500/ - 1200/ - 500/ -
(b) Export license Jor NTFP/ | 5000/- 10000/ - 20000/ -
Timber outside NER through
railways
S

S. In the Principal Rules, the sub-rule (3) (c) of rule 6 shall be substituted
as follows:-

A license granted under these rules shall be renewed for a period not

exceeding three financial years at a time on payment of renewal fees and such
renewal shall be in Form IV Jor each unit.

By order of the Governor,

(Barun Kumi%;ﬁ{lq%

Principal Secretary to the
Government of Tripura



To

The Manager, Tripura Government Press, Agartala along with 10 copies of

the Notification for publication of the Notification in the next issue of the Tripura
Gazette and also to send 50 copies of the Gazette to the O/o PCCF, Tripura for wide

circulation.

Copy to:-

1. The Special Secretary to the Chief Minister, Tripura.

2. The PS to the Forest Minister, Tripura.

3. The PS to the Chief Secretary, Govt. of Tripura.

4. The Principal Chief Conservator of Forests & HoFF, Tripura.

S.  The Principal Chief Conservator of Forests 8& CWLW, Tripura.

6. The Principal Chief Conservator of Forests, PF, M&E, o /o the PCCF, Tripura.

7. The Addl. Principal Chief Conservator of Forests, APR, o/o the PCCEF, Tripura.

8. The Managing Director, TFDPC Ltd., Abhoynagar, Agartala.

9. The Chief Conservator of Forests, Protection/ WP&S / Territorial/ IT/ P&D, o /o
the PCCF, Tripura.

10. The CEO & PD, T ripura JICA Project, Tripura.

11. The CEO & PD, IGDC Project, Tripura.

12." The Conservator of Forests, Territorial / Estt. & HRD/, O/o the PCCF, Tripura.

13. The Deputy Conservator of Forests, FP/ HQ/ P&D/ EAP/ Working Plan No.-1/
No-II/ Research/ Training, O /o the PCCF, Tripura.

14. The District Forest Officer, North/ Unakoti / Dhalai/ Khowai / West/
Sepahijala/ South/ Gomati District.

15. The Sub-Divisional Forest Officer, Sadar/ Mandai / Telaimura/ Khowai /
Ambassa/ Manu/ Kumarghat/ Dharmanagar/ Kailashahar/ Kanchanpur/
Bishalgarh/ Sonamura/ Udaipur/ Bagafa/ Amarpur/ Karbook/ Sabroom.

16. The Wildlife Warden, Gumti/ Trishna/ Sepahijala/ Rowa.

17. The Director, Sepahijala Zoological Park, Sepahijala.

18.

19,

I/C GIS Lab for information and necessary uploading in the departmental
website.

All Range office/ Beat office through the concerned DFOs /SDFOs.

wgl, .05 9977

Joint Secretary to the
Government of Tripura



